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IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI 
PRINCIPAL BENCH 

ITEM No. 6 
(IB)-461(PB)/2023 

IN THE MATTER OF: 
Pair Hong Kong Co Limited …. Petitioner/Applicant 
Vs.  
Igrphenix Electron Private Limited …. Respondent 

 
Order u/S. 9 of the Insolvency & Bankruptcy Code, 2016 
 
       Order delivered on 04.03.2024 

CORAM: 
JUSTICE RAMALINGAM SUDHAKAR 
HON’BLE PRESIDENT 
 
SH. AVINASH K. SRIVASTAVA 
HON’BLE MEMBER (TECHNICAL) 
 

(HEARING THROUGH PHYSICAL MODE & VC) 
 
PRESENT: 
For the Petitioner : Adv. Kunal Suthatia (Proxy counsel for Adv. Rohit 

Chaudhary for Petitioner) 
For the Respondent : Adv. Reema Khorana 

 
ORDER 

 
1. On 30.01.2024, we have recorded as follows: 

ORDER 
1. Mr. Rohit Chaudhary, Ld. Counsel for the Petitioner appears 

through VC. 
2. Ms. Reema Khorana, Ld. Counsel for the Respondent appears 

physically and states that the cost imposed upon the 
Respondent/CD has been paid and the proof of payment 
regarding the same is submitted today. 

3. Mr. Rohit Chaudhary, Ld. Counsel for the Petitioner states that 
the reply to the amended petition is served upon the Petitioner 
only on 24.01.2024. He further pleads that his client i.e. 
Petitioner/Operational Creditor is situated at Mainland, China 
and it is difficult for him to take immediate instructions in the 
matter. The process of getting instructions is already on and it 
will take substantial time because of language constraint. He, 
therefore, pleads for an extended time to file the rejoinder to the 
reply. He is directed to file a memo to this effect well before the 
next date of hearing. 
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4. Ld. Counsels for both the parties are directed to file the list of 
dates and events and issue-wise chart before the next date of 
hearing. 

5. At request of Ld. Counsel for the Petitioner and by consent of both 
sides, we are inclined to adjourn the matter to 04.03.2024 for a 
physical hearing. 

2. We had given a long date to the Ld. Counsel for the Petitioner on his 

request and the reasons are already recorded above. 

3. Mr. Kunal Surhatia, Ld. Proxy Counsel for the Petitioner appears 

through VC and seeks adjournment stating that the main Ld. Counsel 

for the Petitioner is not available. The list of dates and events as well as 

the issue-wise chart is also not filed. It appears that the Ld. Counsel 

for the Petitioner is not serious in prosecuting the matter. 

4. Ms. Reema Khorana, Ld. Counsel for the Respondent appears 

physically. 

5. Since the Ld. Counsel for the Petitioner is not serious in prosecuting 

the matter and seeking dates and there is no seriousness on the part 

of the Petitioner to pursue this case, the matter stands adjourned to 

28.05.2024. 

6. Copy of this order be sent to IBBI. 

 

Sd/-   
(RAMALINGAM SUDHAKAR) 

PRESIDENT 
 

Sd/-   
(AVINASH K. SRIVASTAVA) 

MEMBER (TECHNICAL) 
Shubham Pandya – 04.03.2024 


